
CENTRAL ADIviINISTRATXVg TRIBUJsiAL
FSIWCIPAL BENCH, NEW DELHI

OA NO, 665/200?

This the day of vSeptember. 2002

HOt ' ' 8 LE S H. KUL. DI P SINGH, HEMBER ( J )

Tii.ku Pal

S/o Sh, Narender Pal
R/'O H-32 0, Shah pur Jat,,
New Delhi.

(B y Ad Vo c a t. e : S h. IM. K. Bh 3 ?•• d wa j }

Versus

Union of India and others
thr ou gh

1 . The Secretary,,
Ministry of Personnel a P.G. -S Pensions,
( Depar trnen t of Personnel •& Trai ni ng) ^
North Block, New Delhi.

^2. The ""Under Secretary,
* Ministry of Personnel & P.G. a Pensions,

(0e pa r t me n t o f Pe r s o n n e 1 & Tr a i n i.n g},
North Block, New Delhi.

3. The Section Officer,
Ministry of Personnel S P.G. & Pensions,
(Department of Personnel S Trainirsg),
Nor t f'! Block, Ne w De 1 h i .

(By Advocate; Ms/ Rinchen Ongau)

8'^ Sh,. Kuldip Singh, Member (J)

Applicant, had filed this OA. seeking following re.l iefs

(i) Direct the respondents to grant temporary status to

the applicant w.e.f, the date of his completion of

206 days in terms of the OOP&T scheme dt. IU.9.93.

(ii) Direct the respondents ,to regularise the service of

t. he a p p 1 i c a n t wi t h a 11 o o n s e q u e n t i a 1 ben e f i t s.

(iii) To direct the respondents to regularise the services-

of the applicant in accordance with scheme issued in

the year 19 88.



(iv) To pass any other order/orders as desHned fit. arsd

proper of the case.

(v) Award costs to the applicant.

(vi) Pass any other order/orders as deemed fit and proper

in the circumstamces of this case.

2. However. at the outset^ Sh. Bhardwaj, counsel for

applicant gives up relief No. 1 in order to save the applicant.

from rigours of Rule ID of the CAT (Procedure) Rules. As

regards the prayer of applicant seeking a direction t.o the

respondents to regularise the service of the respondents in

accordance with the scheme issued in 1988.' the applicant, fes-

not }«ade any representation to the respondents.

3. I find that this OA can be disposed of at this stag:-e-

itse^lf with directionthat applicant shall make a consolidated

representation within :? weeks to the respondents departresnt.

ifsvoking the scheme of 19SS. Application shall be decided by

the respondents within a period of 7. months frofo the dst.e of-

receipt of a copy of this order. Till the disposal of the

representation> the service of the applicant shall not. &€=:•

dispensed withj if the work of the nature which the applicant

is performing continues to be available with the respondents.

sd'

( KLJl DIP )
f'Vember (J)


